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FIFTEENTH IGRALA LEGISLATIVE ASSEMBLY

SD(TE SESSION

BULLETIN PART - II
Lugtst23,2022.

No:287

The Kemla Iocal Self Govemmmt Common Service BilL 2022

Recommendrtion of the Governor

The Governor has made necessary rrmmmendation under Article

207 (3) of the Constitution oflndia in respect ofthe above Bill.

A.M. Beshecr,

Secrrtary.


